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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATL
TRIBUNAL
REGIONAL BENCH  ALLAHABAD
COURT No. 2
APPEAL No. C/33574/2014-CUIS M
(AT oul ol Order-teAppend Noo GZR-EXCUS-U-APP-205 100 200+
20130 duted 28031014 passed By Commissioner o Central Bxcise &

Custons CAPpeals ) Crinssathad
1

My Amit lnduastries Eait of Amit Industries Pyt Lad, Appetlant
W

Commissioner of Customs, Ghazinbad Respondent

Appoaranes

Strr Adwarsh Grare. Advocale.
St Panwan Komar Singh. Superintendent (AR}

Drage of Hearing & Prae of Decision

FINAL ORDER NOL TS/ 20i7
Per: Anit Gl Shakloorwar

The present appeal is {iled by the appetlant, M/s Amiu
mdusiries  Unit of  Amit Industries Pveo Lid, agamst
Order-in-Appeal No. GZB-EXCUS-000-APP-265 10 266-2013-
1 dated 280372014 passed by Commissioner ol Uentral
Excise & Customs [Appeals), Ghaziabad,

The briet facts of the case are that the appeliams

i

mmported goods “Secondary/ Defective CRGO Sificon Flectrical
\
Steel Strips” classified under CTH - 72261100 (hereinatter

referred 1o as “the imported goods”} and presenied the Biils

of Fnuy dated 2070872013 & 27 /0857204 3. They also
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self-assessed the imported goods. The Original Authariny did

nol agree with the Assessable Value claimed in the saod Bills

of Entry and enhanced the same. The appellants paid
Customs duty on the enhanced value and preferred appeat
betore  Commissioner  {Appeals). The appellant cortended
before  the  ld. Comnussioner  {Appeals)  that  the  said

cenhancement was not i agreement with provisions of Section

i

"
A4 of Customs Act, 1962 and alse the Assessing Authoriy did
not give @y reasons for enhancement of value declared by
them m the said Bills of Enwy. Further, they contended that

that Original Authority also did not give reasons for not
accepling the wransaction value declared by them. The ld.
Commissioner  (Appeals)  decided  the  appeal thirough
mmpugned Order-in-Appeat No. GZB-EXCUS-000-APP-265 10
266201234 dated 2870372014 & rejected  the  appeal.
Aggnieved by the  said  impugned  Ovder-in-Appeal  the
_z-lpgfu-.‘riiz.i]'u is before this Tribunal,

i,

'%é, The appellant has contended that the td. Commissioner
(Appeals) as failed to appreciate that the Original Authory
has reassessed the goods Tor its value without DEYSSING &1y
speaking ovder or communicating the reasons for rejection of
deciared transaction value, Thev, further, comended that the
I, Commissioner  (Appeals)  has  misconstrued  their
contention and decided the issue by geing bevond the facis
and ignoring the submissions on record and further eoing

with the passing of the said impugned Order-in-Appeal.
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Heard the ld. Counsel for the appellant who has

contended that the Orviginal Authorivy has not passed any

\

f’,’& speaking order, did not ge apporiunity o the appetlant oy

present their case before enhancing the vaiue and therefore

the order passed by the O ipinal Authority g not tenable n
Law and  now  the  Order-in-Original has  merged  with
Crder-in-Anpeal and that the Order-in-Appeal 3 also nol
renable n law.

3. Heard the id. . R who has supported the impugned
Order-in-Appeal.

£ HMaving considered the Fival contentions and on perusai
of record, 1 {ind that the Original Authority has enhanced ihe
value of the good imported withoul giving any ORPOTLLITELY l'}-}':,:r_
the appellant o present Uheir case. |, therelore, ser aside the
nmpugned Assessment Order & Order-in-Appeal and remand
lhe matter back to the Orviginal Authority with a direction (o
give opportumily of prosenting the case 1o the appellant and
pass reasoned arder for coming to the conctusion for passing
a particular order. The appellants are directed to submit the
copy of this order 10 the Original Assessing Autherity withim
30 days alter receipt of copy of this order. The Original

Assessing Authority shatl give opporiumty of presenting the

case 1o the appellant within 20 days from the date on \-\-'hig}ﬁ\‘n
I'-'.=lr

P

copv of this order is presented by the appeliant in the office of
Original Assessing, Authority, Thereafter, within 30 days the

Original Asscssing Authority shall pass orders.
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I resull, with the

Iis allow

directions app oDy way

of remand. The

pellant shall be entited O COnseaLienio
i 4

rehiel, i any, in accordance with law,

{Dictated and pronounced

_Sd/-
{(ANIL G. SHAKKARWAR]
Member(TECHNlCAL]
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